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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
SOUTHERN ZONE AT CHENNAI 

 

 
O.A. NO. 145 OF 2022 (SZ) 

 

IN THE MATTER OF: 

 
 Parameh.v Bengaluru                                              … … Applicant 

 

Versus 
 

 The Deputy Commissioner & others 

… … Respondents 
 

 

MEMO FILED ON BEHALF OF THE 3rd to 5th RESPONDENT 
 

It is most respectfully showeth; 

 

 

1. It is humbly submitted that this Hon’ble Tribunal had directed the 3rd to 

5th Respondent Karnataka State Pollution Control Board (KSPCB) to 

verify the present status of residential apartment and to collect treated 

sewage sample. 

 

2. It is submitted that in compliance to the directions of this Hon’ble 

Tribunal, the apartment was once again inspected by Karnataka State 

Pollution Control Board (KSPCB) on 26.08.2024 to verify the present 

status and to collect treated sewage sample. The Status report is annexed 

to this memo. (Annexure I) 

 

3. It is humbly submitted that during inspection old STP tanks are still in 

30m lake buffer, but are being used for storage of treated water.  

 

4. It is humbly submitted that, the sewage generated from the apartment is 

being taken into the new STP. A sample of treated sewage from the final 

1



 

 

tank of STP was collected and submitted Board Lab for analysis and the 

results are awaited. 

 

5.  It is humbly submitted that, provided energy meter and flow meter to the 

STP are not being recorded and the same is not in working condition. 

 

6. It is humbly submitted that there is no organic waste converter for 

management of organic wastes. Bio bins have been placed in 30m lake 

buffer which are not being used for organic wastes. Additionally both 

organic and non organic waste is being disposed through outside 

vendors. 

7. It is humbly submitted swimming pool which is present in 30m lake has 

not been fully filled with stand. They have been placed a temporary iron 

sheet/ wooden sheet on swimming pool and filled thin layer of sand on it. 

Some of the sheets have been collapsed. There is every chance of falling 

of resident or children in the swimming pool, if walked on the said 

temporarily closed pool. 

 

8. It is humbly submitted that during inspection they were asked to 

demolish the structures provided in the buffer zone immediately. 

 

 

 

Dated at Chennai on this the 13th day of September, 2024 

 

 
 

Counsel for 3rd to 5th Respondent 

 
 

2



3



Annexure I4



5



6



7



8



 

BEFORE NATIONAL 

GREEN TRIBUNAL 

SOUTHERN ZONE, 

CHENNAI. 

O.A. 145 of 2022  

                                                                                      

Paramesh V. Bengaluru 

     …Applicant 

                                                                                   -Vs- 

    The Deputy Commissioner 

 

…Respondents 

 

 

 

 

 

 

STATUS REPORT FILED 

ON BEHALF OF THE 3rd 

TO 5TH   RESPONDENT 

 

 

 

 

                                                                                             M.R.GOKUL KRISHNAN 

                                                                                            Standing Counsel for 

Karnataka State Pollution Control 

Board (KSPCB) 

 

   COUNSEL FOR THE RESPONDENTS 


